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HIGH COURT FOR THE STATE OF TELA.NGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE SIXTH DAY OF JUNE
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
ANO

THE HON'BLE SHRI JUSTICE ANIL KUMAR JUKANTI

W.P.PlL.Nos.{68 of 2016 & 93 OF 2017
AND

W.P.Nos.35176 35313 35577 & 39717 0F 2016 AND
15260 0F 2017

W.P.(P|L) NO: 168 oF 2016

Between:

Badhakal Pavan Kumar, S/o Late.
years, Occ Business R/o IRHS
Telangana-509204

Badhakal Sathyanarayan Reddy. Aged about 45
clinic, Dokui Dokur, MahbLbnJgar. Dokur

...PETITIONER
AND

1 The_S^tate of Telangana Represented by its Principal, Secretary, lrrigatron and
CAD Secreta riat, Hy derabad -022

2. The State of Telanqana, Represented by its Principal, Secretary, Revenue
Department, Secretiriat, Hydizrabad-I22'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or Direction, more particularly one in the nature

of Writ of Mandamus, declaring, the action of respondent government in seektng

to make land acquisition by nctifying under Section 1 1(1) of the Right to Fair

Corrpensation and Transparency in Land Acquisition, Rehabilitation and

Resettlement Act, 2013, (Act 30 af 2A131- without initiating the rriandator-y Social

lmpact Assessment (SlA) in accordance with Chapter li of the Act of 2C13, cr an



l

Environmental lmpact Assessment (ElA). for several alleged rnajcr irrigation
projects to be comrnenced, by wrongly, maliciously and deliberately, invoking

exceptions to social impact assessment, food security and emergency acquisition
provisions, including, Sections 6(2), Sections 10(2) and Section (40) cf Act 30 of
2013, in order to indirectly coerce the landowners to sell their iands under the

draconian G.O.Ms 1.23 Revenue (JA and LA) Department dated.. 30 07.20.15 as
illegal, arbrtrary, vio atron of Act 30 of 2013, Article 14, Artjcle 21 and Article
3004 of the constitrtion of lndia, against the concept of a weifare state and
principles of naturaljustice, and set aside the same.

l.A. NO; 1 OF 2016(WP(PIL)MP. NO: 287 OF 2016)

Petition under section i 51 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased
Stay all land acquisit ons without the mandatory social !mpact Assessment wider
the above Act. and Environmentar lmpact Assessment, including rands sought to
be acquired by resorting to exceptions to sociai impact assessmenr:, food security
and emergency acquisrtion provisions, under sections 6(2). sections .10(2) and
section (40) of the Right to Fair compensatron and rransparency ii Land
Acquisition, Rehabilitation and Resetflement Act, 2013, (Act 30 of 20i 3) pending
disposal of the main writ petitron.

Counsel for the Petitioner: Ms. B. RACHNA REDOY FOR Ms. p. MOUNIKA

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

W.P.(PlL) NO: 93 oF 2017

Between:

Mandhala Raji Reddy,
Agriculture R/o H.No
Telangana - 506209.

.Malla Reddy Aged about '20 years Occ(V) Ramagiri Mandal Karim raghr District,
S/o

1-94,
Itilandhala
Mustyala

AND
..PETITIONER

1 i!:^it-ltg. of Telangana,. R"p _ by its principat Secretary
Department Secretariat Buildings Saifabad. Hyderdbad SAO A2,2'

Revenue



-)

2 The State of Telangana, Rep. by its Principal Secretary, lrrigation and
Command Area, Development Department, Secretariat Buildings, Saifabad,
Hyderabad.-500 022

3. The District Collector,
Telangana State.

4. The Joint Collector,
Telangana State.

Peddapally District, erstwhile Karimnagar District,

Peddapally District, erstwhile Karimnagar District,

5. The Land Acquisition Officer /Revenue Divisional Officer, Manthani hi'landal,
Peddapally Division, Peddapally District, erstwhile Karimnagar District,
Telangana State.

6. The Tahsildar/ li/andal Revenue Officer (lt/RO), I\rlanthani Mandal, Peddapally
District, Erstwhile Karimnagar District, Telangana State

7. The Tahsildar/Mandal Revenue Officer (MRO), Ramagiri lv'landal, Peddapally
District Erstwhile Karimnagar District, Telangana State.

...RESPONDENTS

Petrtion under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order of direction more particularly one in the nature of

Writ of l\ilandamus Declaring the illegal, forcible, entry by trespass on to the lands

in Kasipet, Siripuram, Uppatla villages of Manthani Mandal and Mustyala Village of

Ramagiri Mandal, of present Peddapalli and erstwhile Karimnagar District to

forcibly take over the lands for construction purposes with accompanying drilling

and blasting activity for the construction of Sundilla Barrage and Lift System from

Annaram barrage to Sundilla Barrage, without completing the process of land

acquisition, for the Lift lrrigation System which is part of 'Kaleshwaram Lift

lrrigation Project', where the Respondent Authorities have forcibly already started

construction works/activities on lands by dispossessing farmers cultivating the said

lands for several decades, by merely announcing an Award lnquiry under Section

21 Right to fair Compensation and Transparency in land Acquisition Rehabilitation

and Resettlement Act, 2013 (LA Act 2013) pursuant to 81127912016 dt.8.03.2017,

to conduct Award lnquiry on 6.04 2017 in the Village of Kasipet, 8/906/2016

dt.8 03.2017 to conduct Award lnquiry on 7.O4.2017 in Mustyala Village,

81127712016 dt.8.03.20'17 to conduct Award lnquiry on 6.04.2017 in Sirrpuram

Village and B.1113612016 dt.8 03.2017 to conduct Award lnquiry on 6.04.2017 in

Uppatla Village, by merely notifying a Declaration U/s 19(1) Rule 25, Sub rule 1 of

the, (LA Act 30 of 2013), an extent of 60 25 % Acres in Siripuram Village through



G1116212016 ll dated 24 02 2017 , an extent of Ac 70.06 guntas in [\rlustayala

Village No. G11151/2016 ll df .20 02.2017, an extent oI 24.25'/z At.res in Kasipeta

village pursuant to No.Gl/16012016-il dl., 20.02.2017, an extent cf Ac136.12'/, in

t-tppatla village pursuant to No G'l/15212016-11 dt 20.02 2C.17 pursuant to

preliminary notificatrons No G11162/2016-! dt. 13.11 2016 for a total of '109.29

Acres in Siripuram village, No. Gil15112016-l dt., 9.11.20'16. fcr a total of 70.06

Acres in lt/lustyala village. No G1116012016-1 dt., 13 11 2016 for a total of I34 32

Acres in Kasipet village, No G1115212016-l dt , I 11 2016 far a total of Acres '177-

05 Acres in Uppatla Village, in spite of objections against the conduct of Award

lnquiry already made dt ,18.03 2017, without so much as following the basic

minimum requirements of the said Section '1 f . including identification of the

resettlement area and publication of the Rehabilitation and Resettlement Scheme,

deposit of the amount in full or part for the cost of Acquisition, after revising or

updating the market values in accordance with Rule 5 and g of the Andhra

Pradesh Revision of I\4arket Value Guidelines Rules, 1998, without conducting

Social lmpact Assessment (SlA) U/s 4 of Chapter ll. without conrplying with the

food security provisions U/s 10(A) of Chapter lll, without conducting; Gram Sabhas

as required U/s 1 1(2), without making any provisions for rehabilitation and

resettlement under Chapters V to Vlll and Schedules ll and lll irrespective of

farmers/their objections U/s 15, and instead coercing anC intimidatinE the

residents of the Village to forcibly give up their lands by making il impossible for

thern to live or work, continuous construction activity leading to large scale

damage of their crops, especially in patta lands not yet acquired, by threatening

that amounts deemed fit by the Respondents will be forcibly deposited for

'immediate', possession, and therefore seeks to declare such action as arbitrary

illegal in violation of 14,21 & 3004 of Constitution of lndia and violation of

Sections 3(c)(v), Section 3 r(iii), Chapters ll, lll, Sec 19. Sec 26(3), Sec 30(2) R/w

the First Schedule, Chapters V to Vlll read with Second and Thirrj Schedules of

(Act 30 of 2013) and consequently direct the Respondents to cease and desist

from indulging in any arbitrary forcible and illegal, construction activity, includrng

forcible dispossession of the residents of in Siripuram, Uppatla, Kasipet, Mustyala,

by nullifying the impugned Declarations U/s. 19(1) Rule 25, Sub ru e 1 of the, (LA

Act 30 of 2013). an extent of 60.25 To acres in Siripuram \tillage through

G1/16212016-ll dated 20 02 2017, an extent of Ac.70.06 guntas in Mustayala



)

Village No.G 1/15112016-ll dl 20 02 2017, an extent of 24 25 y2 Aues in Kasipeta

Vrllage pursuant to No.G1/16O12O16 ll dt 20.O2.2017, an extent of Ac.136 1? lz in

Uppatla Village pursuant to No.G1/15212016-ll d|20.02.2017 including the

consequential Award inquiries pursuant to Bl127912016 dt.08.03.2017, to conduct

Award lnquiry on 06.04.2017 in the Village of Kasipet, 8/906/2016 dt. 08.03.2017

to conduct Award lnquiry on 07.04.2017 in Mustyala Village, 8,1127712016

dt 08.03.2017 to conduct Award lnquiry on 06.04.2017 rn Siripuram Village and

B.1113612016 dt.08.03.2017 to conduct Award lnquiry on 06.042024 in Uppatla

Village without completing all the necessary acquisition procedures under the

Land Acquisition Act 2013.

1.,4. NO: 1 OF 20'17(WP(P|L )MP. NO: 167 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to Stay

all further activities.relating to construction activities/Blasting works, including

dispossession of the residents of Siripuram, Uppatla, Kasipet Villages of Manthani

Mandal, lvlustyala Village of Ramagiri ltrlandal, of Peddapalli District, erstwhile

Karimnagar District, pending disposai of the Writ Petition in the interest of the

justice.

Counsel for the Petitioner: Ms. B. RACHNA FOR Ms. P. MOUNIKA

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

WRIT PETITION NO: 35176 OF 20'15

Between:

'1 . Mohd. Hayathuddin S/o. Basheeruddin, Age 40 years, Occ: Agriculturist
Vemulghat Village, Thoguta Mandal, I\Iedak Diskict.

2. Poreddy Janardhan S/o. Meenaiah Age 32 years, Occ: Agriculturist
Vemulghat Village, Thoguta Mandal, Medak District.

3 Adiyala Karunakar Reddy S/o. Raghupathi Reddy, Age 32 years, Occ:
Agrrculturist Vemulghat Village, Thoguta lvlandal, lvledak District.

4. Sherupally Uppendar Reddy S/o. Venkat Reddy, Aged 30 years, Occ:
Agriculturist Vemulghat Village, Thoguta Mandal, Medak District.

5. Nakka Sathya Narayana, S/o. Ramaiah, Age 45 years, Occ: Agriculturist
Vemulghat Village, Thoguta N/tandai, tiledak District.
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6 Ctcc Agricuiturrst

PETiTIONERS
AND

1. The State of Telangana, Represented
Secretariat, Hyderabad

by its Chief Secrertary Teiangana

2 The^State of Telangana, Represented by its Principal Secretary. Irrigation and
CAD Department Telangana Secretariat, Hyderabad

3 The State of Telangana, Represented by rts Principal Secretary Revenue
Department, Secretariat, Telangana Secretariat. Hydeiabad

4. The Distnct Collector, Sanga Reddy, fVledak District.

5. The Joint Collector, Medak District.

6 The Sub-Collector (Land Acquisition)-cum-Revenue Divisionai Officer, Unit_3,
Dr. H.R. Ambedkar Pranahita Chevella Sujala Sravanthi Reservoir, Siddipet,
Ittledak District

7. Tahsildar, Thoguta Mandal, Medak District.

B. Tahsildar Kondapaka Mandal, Medak District.

...RESPONDENTS

Petition under Artrcle 226 of the Constitution of lndra pr.ay,ing that in the
circumstances stated in the affidavit filed therewith, the High Courl may be

pleased to issue a lvrit of lvlandamus or any other appropriate rrvrit or order or
direction declaring the notification No. collector File No. G3lzgoafiai6. dated 29-

920'1 6 and Special Deputy Collector fite No. P.146612016 (mentioned as

83/23412016 rn the c:opy displayed in the GP Office) dated 29-9-2).016 issued by

the respondent 4 to 6 as arbitrary. illegal in violation of Section 40 of Act 3otzo13
and set aside the same and consequently direct the respondents to ac1 according

to law and conduct Social lmpact Assessment Study befor<: issuing any
preliminary notification U/s. 1 1 (1) of Act 30 of 20i 3.

LA. NO: 1 OF 2016(WPMP. NO:43354 oF 2016)

Petition under Section '1 51 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the notification in Collector File No. 631290012016, dated 29-9_2016 and

special Deputy collector file No. 8/46612016 dated 29-9-2016 issueci by the

Gandla Srisrailam S/o. Lingaiah Aged about 30 years
Vemulghat Vil age. Thoguta [/landal, Medak District.
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respondents No. 4 to 6 (mentioned as 83123412016 in the copy of the notification -

displayed in the Gram Panchayat Office) pending disPosal of the writ Petition.

Counsel for the Petitioners: Ms. K. KALPANA FOR
SRI K. K. MAHENDER REDDY& SRI PERI PRABHAKAR

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

WRIT PETITION NO: 35313 OF 2016

Between:

1 Gandla Thirupathi, S/o Gandla Srisailam {Oeq S0 y_ears, Occ: Agriculture, Rlo
Vemulaghat Village, Thogutta Mandal Siddipet District (previously Medak
District), Telangana

2. Thipparam Kanakaiah, S/o Thipparam Rajaiah Aged 30 years, Occ:
Agiiiulture, R/o Vemulaghat Village, Thogutta Mandal Siddipet District,
Telangana

3. Sherpalli Pratap Reddy, S/o Sherpalli Yella Reddy Aged-63 yearl O9c:
Agriiulture, R/6 VemLilaghat Village, Thogutta tvlandal Siddipet District.
Telangana

4. Thumu Jithender, S/o Thumu Venkatesh Aged 34 years, Occ: Agriculture, R/o
Vemulaghat Village, Thogutta Mandal Siddipet District, Telangana

5. t\4anqli Gopal, S/o Ramaiah Aged 39 years, Occ: Agriculture, R/o Vemulaghat
Village, Thogutta Mandal Siddipet District, Telangana

6. Vadla Narsimhulu, S/o Balaiah Aged 70 years, Occ: Agriculture, R/o
Vemulaghat Village, Thogutta tvlandal Siddipet District, Telangana

...PETITIONERS

AND

1. State of
Hyderabad

Telangana, Represented by its Chief Secretary, Secretariat,

2. State of Telangana, Represented by- its Principal . Secretary, Revenue
Department, Goiernment df Telangana Secretariat, Hyderabad

3. State of Telangana, Represented by its Principal Secretary, lrrigation and
CAD, Secretariat, Hyderabad

4. The District Collector, Siddipet District, Siddipet.

5. The District Collector, Medak District, Sangarecldy.

6. The Joint Collector lt/ledak District, Sangareddy.

/ The Soecial Deoutv Collector (Land Acquisition). Unit lll Dr. B.R.A. P.C S S P
and Rbvenue Divisional Officer Siddipet, Siddipet lpreviousiy Medak) District.

...RESPONDENTS
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Petition under Artrcre 226 of the constitutron of India pra ying that in the
circumstances stated in the affidavit filed therewjlh the iligh Coun rnay be
pleased to issue a writ or order more particurai.ry one in the nature of writ of
Mandarnus ciecrarrrrr the action of the Respondents in issurng the impugned
Notification issued by speciar Deputy colector (Land Acquisiticn) Unit fl, Dr
B R.A.P C S.s.P and RDo vide Fite No. Bt234tzo16 dated 29 Lrg_2c16 as iilegar,
arbitrary and urtra vires of section 40 and Section 26(3) of rhr: Right to Farr
coi^npensatron anri rransparency in Land Acquisrtion, Reh abilitation and
Resettiement Act. 2o 13 and consequenfly quash the same. rt is further prayed that
this Hon'ble court may direct the Respondents to take measures fcrr updation and
special revision of market value of our lands.

I.A, NO 1 0F 2016(WPMP. NO: 43527 oF 2016)

Petition unde. .section 151 CpC prayrng that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondents to inrmediatery srAy afl further proceedings of rand acquisition
inrtiated under the inrprugns6 Notification issued by speciar Deputy oolector (Land
Acquisition) Unit ilr, Dr B.R.A.p.c.s.s.p and RDO Fire No 8123412016 dated 29_
09-2016 pending disposal of the writ petition.

I.A. NO: 2 OF 201e(w PMP. NO : 43528 OF 20 16)

Petition under section 151 cpc praying that in the circumsta rces stated in
the altfidavit fired in support of the petition, the High court may be preased direct
the Respondents to conduct sociar rmpact Assessment study anc accordingry
prepare sociar Impact Management pran as mandated by chapter i! of the Act 30
of 2013 before issurng any fresh Notification in prace of the impugned Notification.

Counsel for the petitioners: SRI N. S. ARJUN KUMAR

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL
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WRIT PETITION NO: 35577 OF 2016

Between:

'1 . rlohammad Hayathuddin S/o. [Vohammad Basheeruddin, aged about-45
years, H. No. 1 0-'1 -1 03, Bara lmama, Siddipet, ttledak Telangana-SO2 1 03

2. Yerrannagari Srinivas Reddy S/o- Yerrannagari Laxma Reddy, aged about-38
years, H.No 5-5/1 ,

3. Poreddy Janardhan S/o. Poreddy lt/eenaiah, Aged about 39 years, H.No.1-

4. Sherupally Narsimha Reddy S/o Sherupally Ram Reddy, Aged about 45
years, H.No. 2-86,

5. Sherupally Upendar Reddy S/o. Sherupally Venkat Reddy, Aged about 29
years, H.No.2-51,

6. Adiyala Viplava Kumar Reddy S/o. Adiyala Ranga Reddy, Aged about 38
yeai-s, H.No. 1-89,

Petitioner 2 to 6 are residents of Vemulagattu, Thoguta Mandal, Medak
district, Telangana-502301 Having farming as their Occupation.

...PETITIONERS

AND

1. State of Telangana, Represented by its Principal Secretary, Revenue
Deparlment Secretariat, Hyderabad

2. State of Telangana, Represented by its Principal Secretary, lrrigation and
CAD Secretariat, Hyderabad

3. State of Telangana, Represented by its Principal Secretary Stamps and
Registrations Secretariat, Hyderabad.

4. The District Collector, Siddipet District, Siddipet

5. The Revenue Divisional Officer, Siddipet District.

6. The Tahasildar Thoguta Mandal Thoguta, Siddipet District.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or Direction, more particularly one in the nature of

Writ of Mandamus, declaring, the acquisition of lancis vide Form-Vl vtde Collector

File No. G3|29OO/2016 and Joint Collector File No: 8,146612016 both dated.,

29.09.2016, as per the Notification under Section 11(1) of the Right to Fair

Compensation and Transparency in Land Acquisiticn Rehabilitation and

Resettlement Act, 2013, (Act 30 of 2013), in the mandal of Kondapak and Thoguta

rnandals for the villages of Yerravalli and Vemulaghat of an acreage of Ac '161.25



l()

guntas and Ac 775 01 3/4 guntas fo the alleged public pur-pose of Dr B R

Ambecikar Pranahita chevella Sr,rjai, Sravanti Project reservcrr (lvlallannasagar

reservoir) without first revising th market value as per the Andhra praoesh

Revision of l\larket Value Guideline Rules. 1998 issued n G.C.lr,4s.No.3C1.

Revenue(Regn.l) Department, date 04.05.1998 and later arnenceC pursuant to
GCMS No 509 Revenue (Regn.l) Department, dated 1.05.2006 amongst others,
and instead threatening landowners that they would acquire iands according to a
base registration value of Rs 60,000/- per acre, not renewed for several years, by

wrongly invoking the emergency provision under Section 40 of A,ct 30 of 2013.

thus indirectly coercing them to sell their lands under the draconiarr G.o.Ms 12i 3
Revenue (JA and LA) Department dated: 30.07.2o1s as i!legal. aroilra4 violation

of Act 30 of 2013, A,ndhra Pradesh Revision of Market Val Guidelines Ruies, 199g,

A,'ticle 1 4 and Artick: 2,r of the constitution of India, against the concept of a

welfare state and princrples of natural justice, and set aside the sarne.

I,A. NO 1 OF 2016(WPMP. NO: 43825 0F 2016)

Petrtion under section 151 cpc praying that in the circumstances stated rn

the affidavit filed in support of the petition, the High court may be pleased to srAy
all land acquisitions in the schedule area comprising the villages cf Vemulaghat
and Yerravalli without revision and updating of market values inclurling, the
acquisition of lands vide Form-VI vide collector. File No. G3t2gaoli)_a16 and Joint
coilector File No: 8i.466/2016 both dated: 29.09.2016, pending disposal of the
main writ petition.

Counsel for the Petitioner: Ms. B. RACHNA REDDY FOR Ms. p. MOUNIKA

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

WRIT PETITION NO:39717 OF 2016

Between:

Gandla Pandu S/o. Gandla Sri Sailam Aged about
Agriculturist Rio. 3-55, Vemlaghat Village Thoug"utta l\4andai

32 years, Occ
l'4edak Distnct.

2 R,'o. H No. 4036,Thutkuri Chinna Raji Reddy, S/o Thutkuri Laxmarah.
Thouguta lr/andal. Vemulaghat. Medak Disirict

1



3

ll

Gandla. Nagaiah, .S/o Ganda. Lingaiah, H.No. 3-87, Vemulaghat Viltage,
Thouguta [Vlandal, Medaki District.

...PETITIONERS

The State of Telangana Represented by its Chlef Secretary, Teiangana
Secretariat. Hyderabad

The_State of Telangana Represented by its Principal, Secretary, lrrigation and
CAD Department Telangana Secretariat, Hyderabad

The State of Telangana Represented by its Principal, Secretary Revenue
Department, Secretariat, Telangana Secretariat, Hyderabad.

The District Collector, Sanga Reddy, lrlledak District.

The Joint Collector, Medak District.

The Sub-Collector (Land Acquisition)-cum,Revenue, Divisional Officer, Unit-3, Dr. B.R. Ambedkar Pranahita Chevella, Sujala Sravanthi Reservoir,
siddipet, trIedak District.

Tahsildar, Thoguta Mandal, Medak District.

Tahsildar Kondapaka Mandal, Medak District.

AND

1

2

3

4

5

o

7

8

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ of Mandamus or any other appropriate writ or order or

direction declaring the notification of Special Deputy Collector file No. P.123412016

(mentioned as 83123412016 in the copy displayed in the GP Office) dated 29-9-

2016 issued by the respondent 4 to 6 as arbitrary, illegal in violation of Section 40

of Act 30/2013 and set aside the same and consequently direct the respondents to

act according to law and conduct Social lmpact Assessment Study before issuing

any preliminary notification U/s. 1 1 (1) of Act 30 of 2O13.

l.A. NO: 1 OF 2016(WPMP. NO:48939 OF 2016

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased

suspend the notification in Special Deputy Collector file No. 8.123412016 dated 29-

9-2016 issued by the respondents No 4 to 6 (mentioned as 83/23412016 in the

copy of the notification - displayed in the Gram Panchayat Office) pending

disposal of the writ petition.



Counsel for the Petitioners: Ms. K. KALPANA FOR
SRI K. K. MAHENDER REDDY& SRI PERI PRABHAKAR

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

WRIT PETITION NO: 15260 OF 2017

Between:

1. i\4aram Vanitha, Wo. h,4ahendar, Aged about 30 years

2. Allam Venkatamma, Wo. Rajaiah, Aged about 50 years

3. Pendru Srinivas Reddy, S/o. Rajireddy, Aged about 14 yearc

4. Mallempalli Chandraiah, S/o. Lachaiah, Aged about B0 years

5. Mada Shankaramma, Wo. Rajireddy, Aged about 60 yeai's

All are residents of Goilwada Village, Anthargaon Mandal, Peddapalli District,
(erstwhile Karirn naga 0, Telangana State

,..PETITIONERS
AND

1. State of Telangana. Represented by its Principal Secretary, Revenue
Department r,Lands), T. S Secretariat buildings, Hyderabad

2. State of Telangana, Principle Secretary, lrrigation anci (lor.nn;"and Area
Development department, Secretariat Buildings, Hyderabad.

3. District Collector, Peddapalli District, Peddapalli

4. District Joint Collector. Peddapalli District Peddapalli

5. Land Acquisition officer cum R.D.O.. Peddapalli Division Peddapalii Drstrict

6. Mandal Tahsildar, Anthargaon mandal, Peddapalli Diskict

7. Executive Engineer Sundrlla barrage and pump house, Kaleshwaram project
Ramagundam Peddapalli District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia pray,ing that in the

circumstances state,J in the affidavit filed therewith, the High Court may be

pleased to issue a Writ or order more particularly cne in the natui.e of y/RlT OF

MANDAMUS declaring the action of the respondents in passing of arvards and

taking possession or'cur iands without following due process of law as illegal,

arbitrary. unconstitutional, against the principles of natural jus;tice, in direct

violation of the provisions of Act 30 of 201 3 and T.S RFCTLARR Rules, 2014 and

offending our rights under Article 14, Article 21 and Article 300A, of the constitution



i.l

of lndia and consequently set aside the awards passed with respect to our lands

notified under 19(1) deciaration vide No. G117412016 dated 01-2017 and dir-eot

the respondents to immediately handover the lands to us after restoring them to

therr previous position existing as on 14.04.2017.

l.A. NO: 1OF 2O17(WPMP- NO: 18843 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the awards passed by the 5th Respondent for the lands notified under

19(1) declaration vide No. Gl17412016 dated -U -2A17 and any subsequentral

action thereof including payment of compensation into our bank accounts, handing

over the possession to 3rd parties and taking up of any kind of works in those

lands, pending disposal of this writ petition,

l.A. NO: 2 OF 2O17(WPMP. NO: 18844 OF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondents to immediately restore the said lands under acquisition to therr

previous position existing as on 14.O4.2017 in terms of title. possession and

topography.

Counsel for the Petitioners: SRI CH. RAVI KUMAR

Counsel for the Respondents: Mr. MOHD. IMRAN KHAN,
ADDITIONAL ADVOCATE GENERAL

The Court made the following: COMMON ORDER
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'l'HE llOVIlL[. SFlttl .IL.STICE r\NIL KLTi\lAR 'll.iKr\N'l-I

\\/.1'.1)lL.Nos.l6tl of 2016 & 93 of 2017

croN,r r\,r oN o ril) rr.R:

Mr. K.K. N'lahcnder l{eddy, lcanrcd corrnsel fbr the pctitioners

(pcr thc Ilon-ble tlre Chicl'Justicc Alok Aradhc)

Ms. ['. N4ounika, lcalncd counsel appears for

\4s. Ll lL rclrnl, lcarncd cotursel tbr thc prtitioncls in

Ms. K. Kulpana, lcaurcd counscl appears lbr

W.P.Pl[.,r-os l(r8 of 2016 and 93 of 20 l7 and W P.]rlo.35-577

ol20l6

Mr. C'.t1, R.avi Kurnar, learned counscl appcarii fbr thc

petitioncrs rn \\,'.I).i'r-o.I-52(r0 of 20I7

in W.l'.Nos l5l7(r and i9717 ol20 l6

Mr. \4ohd. Imrau Khan. leamed Additional Advocate

(iencral appears lirr the Slirte

2. In tlLcsc \\/rit I'cLitions, tlre petitioners are aggr cved by

the action o1' thc responfeiits 111 initiating proceedin-e.s fbr

and
W.P.Nos.35l76. l53l-1. -15577 &.19717 r-rt2016 and 15260 ot2017
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l\' l'rl'lLl \o l,)S or .l(l .r arri h.(l:

acrluisrtion ol'1l're-ir lancls irr r iolation of the provisiotis o[-thc

t{ighr to lrair Contpcusatitttt and Transparctlcy irt [,and

Acrluisition, Rehabilitation trnd Resettlement Act, 20li

(lrcreinalier rcltrred to as 'the 2013 Aot').

3. Lcarned Additional Advocate General subrnits that

r-rndcr the provisions ol thc 2013 Act, au Arvard lras alrcady

bcen passcd and in thc czrses whcre the Award under Section

3l o[' the 20 Ii Act with regard to the rehabilitation and

resettlemcnt has not been passed itt favour of the land owners,

thc same shall be passed in thc cases of eligibte land owners

4. [n vicw of atblcsaid submissions and taking into account

the fact that the sub.jcct projcct has already bcen completed, it

is directed that in thc cases where the land owners have not

beeu cxlcndcd the benclit oi- the Award under Section 31 of

thc 2011i Act and are eligible, the same shall be extended to

thcrn rvithin thrcc (3) uouths Lrorn the date of receipt of the

copy ofthc order passcd today.
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5. \\'ith tlre aforcsuid clir.cetiorrs. rit!. \\rfit I)eti ion: arc

disposcri of

t\{iscellancous applications. i1' anr, |cndinr. shall stand

closed.'l'hcrc shal[ lre no order as to costs.

//TRUE COPY/i

SD/-8. SARASWATHI
ASSTSTANT(TEGtSTRAR

)--
SECTION OFF|GER

1 The Principal Secretary. Revenue Deoartmenr
secretanat t-iLrildrngs. Saifabad Hyderabad SOO A2)

State of Telangana,

2. The

500 022
Depa

Principal Secretary.
rtment. State of Telin

lnrga{ron and Command Area Develoomentgana Secretariat Build,ngs. SaitaO,rO ff vJei5Ua"j 
"

3. The District lollector peddapally District, erstwhile Karinrnagar District.Telangana State.

t 
+:7, "d:g 

tollector Peddapallv Drstrct, erstwhile Kanmnagar District,

5 the Land Acauisir,on offrcer/Revenue Drvrsionar ottrcer, Manthani MandarPeddapa,v Division pudd;prlry D;tr.i -Eri*).;i.-"Kr;;;;;;;:;' 
iii.iiEi,Telangana'State

6. The Tahsildar/Mandal R^"^r_.l rS Ofticer iMRO) Manthani ManrJal. peddapally
District, Erstwhile Karimnagar Drstnct felangrn, Sirtu

7. The Ta hsilda r/tvla nda I Revenue Cfficer rMRO). Rarnagrrr N4antial. peddapally
District Erstwh i le Ka rirn nag a r O,sri,it ief an.q;'i r' ijr,"

8. The Chief Secretary. State of Telangana, Telangana Secrelarial, Hyderabad
9- The Diskict Collector. Sanga Reddy, Medak District.
10. The Joint Collector, Medak Drstrict.
'1 1. The Sub-Collecfor (Lancj Acqursition)_cum Revenue Divisional rlfficer. Unit 3

fl :Jli,tf;:idr<ai 
pranahiG- C n,_f"3rr, s riri" S rl-va ntnt Rese,vo i r, s io 

jipet,

12. The Tahsildar, 'Ihoguta 
Mandal, lviedak District.

13. The Tahsildar K.ondapaka Mandal l/edair District
14- The District C,:llector, Siddipet Distrct, SidCrpet.
.15. The District Collector, tvledak District, Sangareddy
16. The Joint Collector tvledak District, Sangareddy

'.rtit.



17 The Special Deputy Coltector (Land Acqursition), Unit llt. Dr. B.R A. p.C.S.r.r
and Hevenue Drvrsronal Oificer Siddrpet, SidCipet (previously Medak) District

18. The Prrncrpal Secretary Stamps and llegistrations, State of Telangana,
Secretarrat, Hyderabad

.19. The Revenue Divrsional Officer, Siddipet District.

20. The Tahasildar Thoguta Mandal Thoguta, Siddipet Distr.ict.

21.The District Collector. Peddapallr District, Peddapalli.

22. The District Jornt Collector, peddapalh District peddapa 
i

Acquisition officer cum R D. O., peddapalli Division peddapalli 
\

24. The Mandal Tahsildar, Anthargaon mandal, peddapa i District.
25' fhe Executive Enorne-er'. sundira barrage and pump house. Kareshwaramproiect Ramagund5m peddapatti Diitrici"' "'" "
26. One CC to Arls. B RACHNA REDDY, Advocate tOpUCl
27 Two ccs to the lr/r tr/oHD ,MRAN KHAN Advocate Generar, High court forthe State of retangana ar uyaJriuao iijUii 

""'""'
2B.One CC to SRI K. K, IVAHENDER REDDY & SRI PERI PRABHAIGR,Advocates [OpUC]
29. One CC to SRt N S ARJUN KUIMAR, Advocate [OpUC]
30 One CC to SRt CH RAV| KUMAR, Advocate topUCl
31. Two CCs to Gp for Revenue, Hrgh Court for the State of Telangana atHyderabad [OU I]
32' Two ccs to Gp for Land Acquisition, High court for the state of ierangana atHyderabad [OUT]
33 Two CCs to Gp for Stamps_and Registration, High Court for the State ofTelangana at Hyderabad tCjUli 

- '-rrurrqrrvrr' ' r^

34. Two CCs to Gp fcr lrriqaticn .and Command Area Development, High Courtfor the State of Telangaia at HVOeraOaO'i5rii '' "'
35. Two CCs to Gp for Qe-1gqg] Administration, Hiqh Court for the State ofTelangana at Hyderabad touil - -'

36 Two CD Copies

23.The Land
District.

MP
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HIGH COURT

DATED:0610612024
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COMMON ORDER

W.p.ptl.Nos.168 ot 2016 & 93 OF 2O1t
AND

W.P.Nos.35176,35313, 3SSZT & 39711 OF 2016 AND
ts260 0F 2017

DISPOSING OF THE WRIT PETITIONS

WITHOUT COSTS

c\,LA
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